- 1, Union.of Indis, rep. by

the Joint Rirector
Establishment(N)

Min, of Railways

{Railway Board) New Delhi

2. General Manager
SC Railway :
Rail Nilayam, Secunderabad

3. Financial Advisor and
Chief Accdunts Officer
SC Railway, Railnilayam

Secupderabad 3 Respondents

Counsel for the applicant .3 P, Krishna Reddy
. Advocate

Counsel for the respondents t K. Siva Reddy

SC for Railways

~ Coram .

Hon. MR, H. RAJENDRA PRASAD, mm(mu.)&‘

€

INTHE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT HYDERABAD
OA. 22 /97 - dd€ed : 22-1-98
. Between ' : ! i

T, Narasimha Rao o :. Applicant

and



Oa.22//97
Qrier

Oral Ordeg {per Hon. Mr. H. Rajendra Prasad,Membs

Heard Ms, B. Aruna on b*half of Mr. P. Krishna
r-'l"-rt"“il'

dt.22-1-98

rr (Admn)

Reddy

for the applicant and Mr. K. Siva Reddy for the respcondents,

1. Ms. Aruna (on behalf of Mr, Rrishna Reddy) submits that

the Railway AdminiStfagion‘has\given an assurance to the

applicant that the benefits of increments to the applicant

$hall be granted in pursuance of Railway Board Letter No.

E (NG) I-93/1C2/5, dt.12-9-1997, r

2. _Undér the circumstances the applicant wishes tp withdraw

the OA with liberty to file fresh OA if found neces
3. The OA is permitted to be withdrawn and accord
the OA is dismissed as w1thdrawn.
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Copy tOj=
1, The. Jbint.Iurector, Establishment (R), Min. of Railways.

2.
3.

'
5,
6.
7e
8.

SIr

(Railway Board), New Delhi,

The

Secunderabad.

General Manager, South Central Railway, Rail Nilayam,

The Financial Advisor and Chief Accounts Officer, South Central

Railway, Railnilayam, Secunderabad.

One
Cne
One
One

One

copy to DeR.(A), CAT., Hyd,

copy to Mr, P.Krishna Reddy, Advocate, CaT,, Hygd.
copy to Mr. K,Siva Reddy, -SC for Rlys, CAT., Hyd].
copy to HHRP M(A), CAT., Hyd,

copy to duplicate,
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IN THL CENTRAL - AD> ‘II\ISTRAI‘IVL TRIBUNAL
HYLERLBAL BENCE AT HYDERABAD

THE t‘i(}'\:' . w“
LLCE -—C “MA&

END

THE HON'ELEA MK H.RAGENDRA PRASADsM(R&)

DATED: 22 | 71998
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ORBERATUDGMENT 3

Mo Bor i Arnf oo tiOrs—

D.A.No, LQ.L /Ci ?_\ .

T.A.No, ¢w.p )

Adnitted and Interim
lssued.

rections

DisposedOf with. direction

Dismissed as withdrawn

Dismissed fHr Default.

draered/Rej cted.

No order asl\to costs.
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